National Company Law Tribunal

Allahabad Bench.
CPNo. 52/20/5

ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF ALLAHABAD BENCH OF THE NATIONAL

COMPANY LAW TRIBUNAL ON 22.02.2018
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C.P. No. 52/2015

Shri R.K. Mishra for petitioner. Shri Krishna Dev Vyas, CGSC,
representing ROC, Kanpur.

The petitioner counsel informs that the Company since being
deregistered has not been able to file the Income Tax Return from 2001
onwards. Therefore, the petitioner is required to submit supplementary
affidavit clarifying its position by giving particulars of the Jurisdictional
Commissioner, Income Tax Assessment Authority and also to clarify further
as to whether a statutory notice in this respect was received by the Company
or its Director from the Assessment Authority of the Income Tax.

The matter to be listed on 28" March, 2018,
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